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HON*BLE MAJ GEN K.K, SRIVASTAVA,MEMBER-p
HON'BLE MR. A.K. BHATNAGAR,MEMBER=J]

Laxmi Shankar Mishra, "
S/o Chandra Bhushan, 1
the then posted AOM S8HO (u/a)

Deoria Head Post Office. sieisiels v e ate s ARPLICANT

(By Advocate Shri R.P. Mishra)

Versus
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1 llnion of Inpdia,
through Sgeretary,
Ministry of Communicetion Department of Post,
New Dglhi.
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2, Director of Ppstal Dppartment,

Gorakhpur Region,
Gor 2khpur,

3. Sgnior Post M ster,

DEDI‘ia"'Z'?"lUJ'l- TR -.RESDDﬂdBntB
\ (By Advocate Shri R.C. Joshi)
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| HON'BLE MAJ. GEN K.K. SRIVASTAVA,MEMBER=A

In this 0.,A. filed under section 19 of Administrative

Tpibunals Act 1985, the applicant has challenged the order
dated 27.11.2000 passed by respondent no,2 awarding the
punighment of compulsory retirement and also ordering for

recovery of §510,000/-, the loss suffered by the department.



2, The brief facts of the case are thatfﬁﬁéufﬁﬁﬁﬁﬁﬁﬁh

Hd,ak"uark_ing in the respondent's establishment a;nga "Li;l;
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While wprking as Assistant Post Master Deoria, Head Post
o
Bffice,
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e was served with a chargesheet for major penality

By,

on 04,01,2000, Afpter conclusion of the disciplinary et

L
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proceedings, the disciplinary authority paaﬂﬂ&he order on 5

27.11.,2002 agwarding the punishment of cnmﬁ}manry retirement,

2's The applicant's counsel submits that the applicant
may be alloued to Pile appeal againat the order dated

27¢11.2002 (Annexure-=1).

a9 We have heard counsel for the parties, considered their

submigsions, and perused records,

S In the interest of justice it is appropriate that the
applicant exhausig the departmental remedy which are available
to him to meet the requirements of section 20 of the A.T.

Act 1985, We, therefore, dispose of this 0.A. at the
admission stage itself with liberty to the applicant to file
am appeal challenging the punishment order within a period

of one monthe Such an appeal, g*'Fileihithin one month shall
be treated as having been filed in time. The appellate -
authority 1is directed to decide the same within a period b

of six months from the date of communication of this order.

B There will be no order as to castse
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